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To,

The Registrar General,

Principal Bench,
Hon'ble National Green Tribunal,
Copernicus Mars New Delhi-110001

Sub: Submission of compliance report in compliance of order dated 21.12.2023 in the
matter of O.A. no. 273/2022 Gyanendra Pandey Vs State of UP & Ors.

In compliance of the order dated 21.12.2023 passed by this Hon'ble National Green

Sir

Tribunal in 0.A. no. 273/2022 Gyanendra Pandey Vs State of UP & Ors, the compliance report
is hereby attached with a request to put up before Hon'ble National Green Tribunal for kind
perusal and consideration.

Enclosure: As above. Your's Sincerely

(Dr. Ram Karan)
Chief Environmental Officer,

Circle-5

Copy to:

1. Shri Pradeep Mishra, Advocate for UPPCB.

2. Law Officer-I, UPPCB, Lucknow.
3. Regional Officer, UPPCB, Lucknow.

/Chief Envir6nmental Officer,
Circle-5

a.xiI.–12 dt„ faqR we
Tfbrtftnn. a©q©–226010

{–qa–info@uppcb.com
8qrITte -www.uppcb.com

TC-12-V, VibhutiKhand
Gomti Nagar, Lucknow-226010

e-mail: info@uppcb.com
Web site www.uppcb.com
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The Compliance Report on behalf of UPPCB in compliance of
Order passed by Hon'ble National Green Tribunal, New Delhi on
dated 21.12.2023 in the matter of OA No. 273/2022 Gyanendra
Pandey Versus State of U.P. & ORS.-

Background:

Hon’ble NGT, New Delhi vide its order dated 21-12-2023 in

the matter of OA No. 273/2022 Gyanendra Pandey Versus State

of U.P. & ORS., has been passed the following directions:-

“.........11. The chart annexure 2 filed along with the

report reveals that the environmental compensation has been

imposed against as many as 31 units but nothing has been

pointed out to show in respect of recovery of environmental

compensation. Hence, the Counsel for the UPPCB is directed to

disclose the steps taken by competent officer of the UPPCB for

recovery of environmental compensation imposed.

12. Let the fresh report in terms of above direction be filed by

UPPCB within three weeks by e-mail at judicial-ngt@gov.in

preferably in the form of searchable PDF/OCR Support PDF and

not in the form of Image PDF.

13. The fee of learned Amicus Curiae is fixed at Rs. 15,000/- per

appearance which will be paid by the UPPCB from the amount

lying deposited in the environmental compensation fund.

14. List the matter on 12.02.2024...... ......."

q/
1
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In compliance to the aforesaid direction the UP Pollution

Control Board Lucknow has issued letter dated 05.02.2024 and

07.02.2024 to the District Collector, Sitapur with the request to

recover the environmental compensation from following 31 Brick

kiln. The copy of letter dated 05.02.2024 and 07.02.2024 are

being annexed herewith as Annexure-1 with this report.

i = B N a nn e o f B r i c k K i I n

Gagan Brick field1

2

3

4

Fhool Brick field

Sona Brick Field

Super Brick Field old
name shiv brick field

Balaji Brick Field5

6

7

8

9

10

MS SHREE HANUIVIANT
BRICK FIELD

MaaVaishno Brick Field

Kishan Brick Field

Gagan Brick Field

Gold Brick Field (New
Name N G Brick Field

Date of EC

imposed

Letter Send

to District
Collector,
Sitapur for
recovery of

EC

Amount
of EC

(Rs.)

Address of Brick
Kiln

Umariya Khanpur
Persendi Sachendi,

Sitapur
Lashan Nagar,

Laharpur, Sitapur

19,37,500 I 05.02.202419.12.2023

19.12.2023 05.02.2024
19,37,500

Amitia

Rajepur,Laharpur,
Sitapur
Murtaza Nagar,
Mahmudabad,

Sitapur
Kultajpur
Keshrignaj,
Hargaon Road,
Sitapur
Afsaria Husainpur,
Mahmoodabad,
Sitapur
Madan Behad,

Mahmudabad,

Sitapur
Navinagar,
Laharpur, Sitapur
Ramupur,
Kultajpur, Laharpur,
Sitapur
Gauriya,
Mee ra naga r,
Mahmudabad,

19,18,750 1 05.02.202419.12.2023

19.12.2023 13,81,250 1 05.02.2024

13f62f500 E 05.02.2024
19.12.2023

13,81,250 1 05.02.202419.12.2023

13,81,250 1 05.02.202419.12.2023

19.12.2023 0

13,62,500 I 05.02.202419.12.2023

19.12.2023 13.81,250 1 05.02.2024

2
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Sitapur

Chaman Brick Field11

New Gold Brick Field12

HaziNawa balientudhyog13

Ansari Brick Field

(EntMarka baba)
14

15

16

17

18

19

1 S Beg Brick Field

Gazi Brick Field

(Entmarka KBF)

Prasad Brick Filed

Amar Brick Field

Jai maadurge brick field

Star Brick Filed20

21

22

23

24

25

Awadh Brick Field

India Brick Field

Royal Brick Field

Aman Brick Field

Bharat Brick Field

Kedarpur,
Mahmudabad,

Sitapur
Vakarnagar, Meera
Naga r,
Mahmudabad.

Sitapur

13,81,250 1 05.02.202419.12.2023

13’81,250 1 05.02.202419.12.2023

Kultajpur
Keshrignaj,

Hargaon Road,

Sitapur
Paintepur,
Mahmudabad,
Sitapur
Prahladpur,
Laharpur, Sitapur

13/93/750 1 05.02.202419.12.2023

05.02.2024
13,81,25019.12.2023

19.12.2023 05.02.2024
13,50,000

Kala Bahadurpur,
Laharpur, Sitapur 13,37,500 I 05.02.202419.12.2023

Beharwan Majra
Amitiya, Laharpur,
Sitapur

Taranpur, Laharpur,
Sitapur
Kala Bahadur, Near
Police Chowki,
Kalabahad ur,

Mehdipurwa,Sitapur
Ganeshpur Newada,
Laharpur, Sitapur

12,93,750 1 05.02.202419.12.2023

19.12.2023 0

12l93/750 1 05.02.2024
19.12.2023

12,93,750 1 05.02.202419.12.2023

05.02.2024

11,43,750
Dariyapu r,

Mahmudabad,
Sitapur
Deyodedhee,
Laharpur, Sitapur
Patti, Katesar,

Laharpur, Sitapur

19.12.2023

019.12.2023

19.12.2023 05.02.2024
11,25,000

Rayamrod, Paragna

Tambour, Laharpur,
Sitapur
Madhiya,
Tambaou r,

Laharpur, Sitapur

11,68,750 1 05.02.202419.12.2023

11’68’750 1 05.02.2024
19.12.2023

3
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Field

n 3
Madan Behad,

29 F Shiv Narayan Brick Field I Mahmudabad, 1 19.12.2023 1 19,37,500 I 05.02.2024
Sitapur
Madan Behad,

30 1 Gurudeen Brick Field I Mahmudabad, 1 19.12.2023 1 19,37,500 1 05.02.2024

Sitapur

31 rh d 9
apur, Sitapur ] I --'-'-'a

Therefore, the compliance report of the UP Pollution

Control Board, Lucknow is being filled for the kind perusal and

consideration of this Hon’ble Tribunal

Yours’ Sincerely

(Dr. la Karan)
Chief Environmental Officer,

Circle-5

4

1229



:/{
UPPC8 ©mvg+wgqwrfhfwr ag

UTTAR PRADESH POLLUTION CONTROL BOARD SP;?LiFE
S£fTI
%?iqtFf

+d+wr– \\D G agO / a–5/ / 51 ) MarIah Ddi+ .g] { e “+>q
To,

The Collector,
District-Sitapur

'tLtrY q\ N-6,
Regarding Lolleetjng/regQvery of EnvirQnmenQI CQmpen spOon impQ sed on M/s Chand Brick Fieldl
Village-Ganeshpur, NewgdB, ThBna & Te$hil-Laharpur, Sjtppur.

Subject:

Please refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of o.A. no
273/2022 Gyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

... ....1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

2. This Tribunal has passed a detailed order in connected OA 889/2022 today after considering the report DIed by the UPPCB.

3. Learned Counsel appearing for the UPPCB has prayed for further time to DIe afresh report in this matter also in terms of
order passed in OA No. 889/2022. The prayer is allowed.

4. IA No. 292/2023 has been DIed by Respondent Nd. 8 seeking permission to operate the brick kiln on the ground that the CTO
has been obtained by the said unit.

5. Counsel for the UPPCB is directed to obtain instruction on the plea taken in the IA and pIe the reply to the IA1 drequired.
6. IA No. 638/2023 will be considered after receipt of the fresh report by the UPPCB ... ....

Further in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

“ ... ...9. Hence, we direct the UPPCB to take action in accordance with law, to submit afresh action taken report and
clearly disclose the steps which are taken for closure of the units operating without consent to operate and in violation of law

to be illegally operating ... ... .

follows

and also the action which is taken for levy and recovery of environmental compensation from the brick kilns which were found

In compliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
27.10.2023 has imposed the Environmental Compensation of Rs. 12,93,750/- against the responsible Brick Kiln i.e. M/s
Chand Brick Field, Village-Ganeshpur, Newada, Thana & Teshil-Laharpur, Sitapur for a defaulting period of 26.10.20221
to 21.05.2022 due to violation of Closure Order dated 25.10.2021 under section-31A of the Air (Prevention and Control
of Pollution) Act, 1981. The copy of the Letter dated 27.10.2023 is being attached herewith for your reference. As per
the office record, the amount of the environmental compensation has not deposited by the said brick kiln.

The sum of Rs. 12,93,750/- (Rs. Twelve Lakh Ninty Three Thousand and Seven Hundred Fifty only) is payable in
account of Environment Compensation from M/s Chand Brick Field, Village-Ganeshpur, Newada, Thana & Teshil-
Laharpur, Sitapur.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Shri Chand Khan S/o Mohd. Hasin Khan, Village-Bahlolpur, Laharpur, Sitapur (Proprietor M/s Chand Brick Field,

Village-Ganeshpur, Newada, Thana & Teshil-Laharpur, Sitapur) .

you are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
Account No. 701502010002104, 1FSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
Enclosure-As above.

Yours Sincerely,

;(
(Sanjeev Kumar Singh)

Member Secretary

copy to:_Regional Officer/ Uttar Pradesh Pollution Control' Board, Lucknow for information and necessary action.

„.„#„„„,„
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T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow 226010

Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: info@uppcb.in - Web Site: www.ur>pcb.com 5
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To,
The Collector,
District-Sitapur

Subject: Regarding CQllegUng/regQvery QfEnvir9nmental Compensation imposed on M/s Bhprpt Brigk Field,
Village-Madhiya, Tombaur, Thana and Tehsil-Leharpur, $itapur.

Please refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of O.A. no
273/2022 Gyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

....1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

2. This Tribunal has passed a detailed order in connected OA 889/2022 today after considering the report $1ed by the UPPCB.
3. Learned Counsel appearing for the UPPCB has prayed for further time to fIle a fresh report in this matter also in terms of
order passed in OA No. 889/2022. The prayer is allowed.
4. IA No. 292/2023 has been pIed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
has been obtained by the said unit.

i. Counsel for the UPPCB is directed to obtain instruction on the plea taken in the IA and fIle the reply to the IA, if required.
6. IA No. 638/2023 will be considered after receipt of the fresh report by the UPPCB ... ....

Further in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon'ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

.. ...9. Hence, we direct the UPPCB to take action in accordance with law, to submit afresh action taken report and
clearly disclose the steps which are taken for closure of the units operating without consent to operate and in violation of law
and also the action which is taken for levy and recovery of environmental compensation from the brick kilns which were found
to be illegally operating ... ... .

follows

In compliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 11,68,750/- against the responsible Brick Kiln i.e. M/s
Bharat Brick Field, Village-Madhiya, Tambaur, Thana and Tehsil-Leharpur, Sitapur for a defaulting period of
19.11.20221 to 25.05.2022 due to violation of Closure Order dated 18.11.2021 under section-31A of the Air (Prevention
and Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your
reference. As per the office record, the amount of the environmental compensation has not deposited by the said brick

The sum of Rs. 11,68,750/- (Rs. Eleven Lakh Sixty Eight Thousand and Seven Hundred Fifty only) is payable in

Leharpur, Sitapur.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Mohd. Israel Ansari S/o Abdul Haq, Village- 104 Sirs, Tambaur Khas, Tambaur, Tehsil-Leharpur, District-Sitapur

(Proprietor M/s Bharat Brick Field, Village-Madhiya, Tambaur, Thana and Tehsil-Leharpur, Sitapur).

kiln

account of Environment Compensation from M/s Bharat Brick Field, Village-Madhiya, Tambaur, Thana and Tehsil-

you are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
Act..ount No. 701502010002104, 1FSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
Enclosure-As above.

Yours Sincerely,

.s,„j. g„„m„s,„„,
Member Secretary

copy to:_Regional Officer/ Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

&MembeF Secretary

;===;;====;=============i=;;==========T=,=:======;2==;======= i#;;========T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764

Fmail: info@unncb.in - Web Site: www.uaEICb.com
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To,

The Collector,
District-Sitapur

Subject: Regarding CQllecOng/regQvery Qf Environmental CQmpen$aUQn imposed on M/s Amar Brick Field
Village-Taranpur, PQ$t'Mubarakpur, P.S.-Laharpur, Teh$il-Laharpur, $itapur.

Please refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of o.A. no
273/2022 GYanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

.. .... I . The matter relates to illegally operating brick kilns in District Sitapur1 Uttar Pradesh.
2. This Tribunal has passed a detailed order in connected OA 889/2022 today after considering the report #led by the UPPCB.
3. Learned Counsel appearing for the UPPCB has prayed for further time to pIe a fresh report in this matter also in terms of
order passed in OA No. 889/2022. The prayer is allowed.

4. IA No. 292/2023 has been DIed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
has been obtained by the said unit.

5. Counsel for the UPPCB is directed to obtain instruction on the plea taken in the IA and DIe the reply to the IA1 ifrequired.
6. IA No. 638/2023 will be considered after receipt of the fresh report by the UPPCB ... ....

Further in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as
follows

... ...9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
clearly disclose the steps which are taken for closure of the units operating without consent to operate and in violation of law
and also the action which is taken for levy and recovery of environmental compensation from the brick kilns which were found
to be illegally operating... ...

In compliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 13,37,500/- against the responsible Brick Kiln i.e. M/s
Amar Brick Field Village-Taranpur, Post-Mubarakpur, P.S.-Laharpur, Tehsil-Laharpur, Sitapur for a defaulting period
of 23.10.20221 to 25.05.2022 due to violation of Closure Order dated 22.10.2021 under section-31A of the Air
(Prevention and Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for
your reference. As per the office record, the amount of the environmental compensation has not deposited by the said
brick kiln

The sum of Rs. 13,37,500/- (Rs. Thirteen Lakh Thirty Seven Thousand and Five Hundred only) is payable in
account of Environment Compensation from M/s Amar Brick Field Village-Taranpur, Post-Mubarakpur, P.S.-Laharpur,
Tehsil-Laharpur, Sitapur.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Shri Janardan Singh, Village-Bhagasi, Bhagwapur, Mallapur Nagai, P.S.-Laharpur, Tehsil-Laharpur, Sitapur

(Proprietor M/s Amar Brick Field Village-Taranpur, Post-Mubarakpur, P.S.-Laharpur, Tehsil-Laharpur, Sitapur).

You are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
Account No. 701502010002104, 1FSC Code- UBIN0570150, Union Bank of India, Vibhav I<hand, Gomati Nagar, Lucknow.
Enclosure-As above.

Yours Sincerely,

84
(Sanjeev Kumar Singh)

Member Secretary

copy to:-Regional Officerl Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

$4
Member Secretary

#===
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T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010 qz7
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764

Email: info@uppcb.in - Web Site: www.uppcb.com
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To,

The Collector,
District-Sitapur

Subject: Regarding collecting/recovery of EnvironmenUI I,ompensatiQn impt,)$ed on M/§ Maa Vai$hnQ Brigk
Field, Village-Mp(Ian Behad (Rewan), Eint Marka (Raja), Thana and Tehsil-MahamQodabad, Sitapur.

Please refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of O.A. no.
273/2022 Gyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

... ....I. The matter relates to illegally operating brick kilns in District Sitapur. Uttar Pradesh.

2. This Tribunal has passed a detailed order in connected OA 889/2022 today after considering the report frIed by the UPPCB.

3. Learned Counsel appearing for the UPPCB has prayed for further time to fIle a fresh report in this matter also in terms of
order passed in OA No. 889/2022. The prayer is allowed.

4. IA No. 292/2023 has been fIled by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
has been obtained by the said unit.

5. Counsel for the UPPCB is directed to obtain instruction on the plea taken in the IA and pIe the reply to the IA, if required.

6. IA No. 638/2023 will be considered after receipt of the fesh report by the UPPCB ... ...

Further in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

'... ... 9. Hence, we direct the UPPCB to take action in accordance with law, to submit afresh action taken report and
clearly disclose the steps which are taken for closure of the units operating without consent to operate and in violation of law
and also the action which is taken for levy and recovery of environmental compensation from the brick kilns which were found
to be illegally operating ... ... .

follows

In compliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 13,81,250/- against the responsible Brick Kiln i.e. M/s
Maa Vaishno Brick Field, Village-Madan Behad (Rewan), Eint Marka (Raja), Thana and Tehsil-Mahamoodabad, Sitapur
for a defaulting period of 12.10.20221 to 21.05.2022 due to violation of Closure Order dated 11.10.2021 under section-
3 IA of the Air (Prevention and Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached
herewith for your reference. As per the office record, the amount of the environmental compensation has not deposited
by the said brick kiln.

The sum of Rs. 13f81J250/- (Rs. Thirteen Lakh Eighty One Thousand and Two Hundred Fifty only) is payable in
account of Environment Compensation from M/s Maa Vaishno Brick Field, Village-Madan Behad (Rewan), Eint Marka
(Raja), Thana and Tehsil-Mahamoodabad, Sitapur.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Shri Ram Prakash S/o Shri Suresh Chandra, Village-Murtazanagar, Tahsil-Mahmoodabad, District-Sitapur

(Proprietor M/s Maa Vaishno Brick Field, Village-Madan Behad (Rewan), Eint Marka (Raja), Thana & Tehsil-
Mahamoodabad, Sitapur) .

You are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
Account No. 701502010002104, 1FSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar/ Lucknow.
Enclosure-As above.

Yours Sincerely,

$4
(Sanjeev Kumar Singh)

Member Secretary

copy to:_Regional Officerr Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action'

,A
Member Secretary

================;==========:====;T_=:=T:=;::;;::::====:=T=====:::==;=======:a=tT.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010 l'
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
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To,

The Collector,
District-Sitapur

Subject: Regording gQllecHng/recovery of EnvirQnmental CQmpen$aHQn imposed Qn M/s MRharaia Brick
Field, Village-Naya GBQn Behti (Vanvat) , BIQgk and Te$hil-Laharpur, Sitapur.

Please refer the Hon’ble National Green Tribunal, New Delhi order dated 06,10.2023, in the matter of O.A. no.
273/2022 Gyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

... ....1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

2. This Tribunal has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.

3. Learned Counsel appearing for the UPPCB has prayed for further time to DIe a fresh report in this matter also in terms of
order passed in OA No. 889/2022. The prayer is allowed.
4. IA No. 292/2023 has been pIed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
has been obtained by the said unit.
5. Counsel for the UPPCB is directed to obtain instruction on the plea taken in the IA and Ne the reply to the IA, if required.

6. IA No. 638/2023 will be considered after receipt of thefresh report by the UPPCB ... ...

Further in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as
follows

... ...9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
clearly disclose the steps which are taken for closure of the units operating without consent to operate and in violation of law
and also the action whiCh is taken for levy and recovery of environmental compensation from the brick kilns which were found
to be illegally operating... ....

In compliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 19,37,500/- against the responsible Brick Kiln i.e. M/s
Maharaja Brick Field, Village-Naya Gaon Behti (Vanvat), Block and Teshil-Laharpur, Sitapur for a defaulting period of
15.07.20221 to 21.05.2022 due to violation of Closure Order dated 14.07.2021 under section-31A of the Air (Prevention
and Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your
reference. As per the office record, the amount of the environmental compensation has not deposited by the said brick
kiln

The sum of Rs. 19l37 p500/- (Rs. Nineteen Lakh Thirty Seven Thousand and Five Hundred only) is payable in
account of Environment Compensation from M/s Maharaja Brick Field, Village-Naya Gaon Behti (Vanvat)/ Block and
Teshil-Laharpur, Sitapur.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Shri Waqar AhmedJ Villa£e-shami Tola/ Laharpur1 Sitapur (Proprietor M/s Maharaja Brick Field, Village-Naya Gaon

Behti (Vanvat), Block and Teshil-Laharpur, Sitapur).

you are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
Account No. 701502010002104, 1FSC Code- UBIN0570150, Union Bank of India, Vibhav KhaIId, Gomati Nagarl Lucknow.
Enclosure-As above.

Yours Sincerely,

M
(Sanjeev Kumar Singh)

Member Secretary

Copy to:_Regional Officer/ Uttar Pradesh Pollution Control Board/ Lucknow for information and necessary action'

M
Member Secretary

=================;===;==T:i==::,==:====,===;2;2=6====:;:=====F==T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764

Email: info@uppcb.in - Web Site: www.uppcb•com
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To,

The Collector,
District-Sitapur

Subject: Regarding collecting/recovery of Environmental C,'ompen§ation imposed on M/s An sari Brigk Field,
Village-Paintepur (Ent Marka Baba) , Tehsil-MahmQodabad, Sitapur.

Please refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of O.A. no
273/2022 Gyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

... ...,I. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

2. This Tribunal has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.

3. Learned Counsel appearing for the UPPCB has prayed for further time to fIle a fresh report in this matter also in terms of
order passed in OA No. 889/2022. The prayer is allowed.

4. IA No. 292/2023 has been DIed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
has been obtained by the said unit.

5. Counsel for the UPPCB is directed to obtain instruction on the plea taken in the IA and fIle the reply to the IA, ifrequired.
6. IA No. 638/2023 will be considered after receipt of the fresh report by the UPPCB... ....

Further in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

“ ... ...9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
clearly disclose the steps which are taken for closure of the units operating without consent to operate and in violation of law

to be illegally operating ... ..

follows

and also the action which is taken for levy and recovery ofewironmental compensation from the brick kilns which were found

In compliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 13,81,250/- against the responsible Brick Kiln i.e. M/s
Ansari Brick Field, Village-Paintepur (Ent Marka Baba), Tehsil-Mahmoodabad, Sitapur for a defaulting period of
12.10.20221 to 21.05.2022 due to violation of Closure Order dated 11.10.2021 under section-31A of the Air (Prevention
and Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your
reference. As per the office record, the amount of the environmental compensation has not deposited by the said brick

The sum of Rs. 13,81,250/- (Rs. Thirteen Lakh Eighty One Thousand and Two Hundred Fifty only) is payable in

kiln

account of Environment Compensation from M/s Ansari Brick Field, Village-Paintepur (Ent Marka Baba), Tehsil-
Mahmoodabad, Sitapur.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Mohd. Anas Ansari S/o Mohd. Yakub Ansari, Beldari Tola, Tehsil-Mehmoodabad, P.S.-Mehmoodabad, Sitapur

(Proprietor M/s Ansari Brick Field, Village-Paintepur (Ent Marka Baba), Tehsil-Mahmoodabad, Sitapur).

You are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
Account No. 701502010002104, 1FSC Code- UBIN0570150, Union Bank of India, Vibhav I<hand, Gomati Nagar, Lucknow.
Enclosure-As above.

Yours Sincerely,

il
(Sanjeev Kumar Singh)

Member Secretary

copy to:-Regional Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessarY action.

94
Membe[ Secretary

========================;;;;;=;=:.===;=;:==,==i===~.i,i;;========E=#==L+
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764

Email: infofaunncb.in - Web Site: www.UDOCb.com
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To,

The Collector,
District-Sitapur

Subject: Regarding collecUrlg/recovery Of E11\'ironrrlentaI Compensation impOsed Qn M/ S $ona Brigk rigId,
Village-AmiUya, Raiepur, Te$hil-Laharpur, §itapur.

Please refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023. in the matter of O.A. no
273/2022 Gyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

... ....1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

2. This Tribunal has passed a detailed order in connected OA 889/2022 today after considering the report DIed by the UPPCB.
3. Learned Counsel appearing for the UPPCB has prayed for further time to file afresh report in this matter also in terms of
order passed in OA No. 889/2022, The prayer is allowed.

4. IA No. 292/2023 has been pled by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
has been obtained by the said unit.

5. Counsel for the UPPCB is directed to obtain instruction on the plea taken in the IA and fIle the reply to the IA, if required.

6. IA No. 638/2023 will be considered after receipt of the fresh report by the UPPCB ... ....

Further in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as
follows

“ ... ...9. Hence, we direct the UPPCB to take action in accordance with law, to sxbmit afresh action taken report and
clearly disclose the steps which are taken for closure of the units operating without consent to operate and in violation of law
and also the action which is taken for levy and recovery of environmental compensation from the brick kilns which were found
to be illegally operating... ...

In compliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 19,18,750/- against the responsible Brick Kiln i.e. M/s
Sona Brick Field, Village-Amitiya, Rajepur, Teshil-Laharpur, Sitapur for a defaulting period of 15.07.20221 to
18.05.2022 due to violation of Closure Order dated 14.07.2021 under section-31A of-the Air (Prevention and Control of
Pollution) Act 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your reference. As per the
office record, the amount of the environmental compensation has not deposited by the said brick kiln.

The sum of Rs. 19,18,750/- (Rs. Nineteen Lakh Eighteen Thousand and Seven Hundred Fifty only) is paYable in
account of Environment Compensation from M/s Sona Brick Field, Village-Amitiya, Rajepur, TFshil-Laharpur, Sitapur'

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Shri Kamlesh Verma, (Proprietor M/s Sona Brick Field, ViIlage-Amitiya, Rajepur, Teshil-Laharpur/ Sitapur).

You are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board’s
Account No. 701502010002104, 1FSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar/ Lucknow.
Enclosure-As above.

Yours Sincerely,

£4
(Sanjeev Kumar Singh)

Member Secretary

copy to:_Regional Officer/ Uttar Pradesh Pollution Control Board, Lucknow for information and necessarY action'

gg
Member Secretary

;?==;====P=
= = = = = = = = = = = = = = = = = = = =

T.c/12vl vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764

Email: info@uppcb.in - Web Site: www.uppcb.com 11
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To,

The Collector,
District-Sitapur

Subject: Regarding gQllecUng/regQvery of EnvirQnmental Compensation jmpo sed on M/ s Gagan Brick Fjeld,
Village-Umariya Khanpur, Ka$raila, Teh$il-Loharpur, Sitopur.

Please refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of O.A. no
273/2022 Gyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

... ....1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

2. This Tribunal has passed a detailed order in connected OA 889/2022 today after considering the report #led by the UPPCB.
3. Learned Counsel appearing for the UPPCB has prayed for further time to fIle a fresh report in this matter also in terms of
order passed in OA No. 889/2022. The prayer is allowed.

4. IA No. 292/2023 has been fled by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
has been obtained by the said unit.

5. Counsel for the UPPCB is directed to obtain instruction on the plea taken in the IA and pIe the reply to the IA, if required.
6. IA No. 638/2023 will be considered after receipt of the fresh report by the UPPCB ... ....

Further in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as
follows

... ...9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
clearly disclose the steps which are taken for closure of the units operating without consent to operate and in violation of law
and also the action which is taken for levy and recovery oferrvironmental compensation from the brick kilns which were found
to be illegally operating ... ... .

In compliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 19,37,500/- against the responsible Brick Kiln i.e. M/s
Gagan Brick Field, Village-Umariya Khanpur, Kasraila, Tehsil-Laharpur, Sitapur for a defaulting period of 15.07.20221
to 21.05.2022 due to violation of Closure Order dated 14.07.2021 under section-31A of the Air (Prevention and Control
of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your reference. As per
the office record, the amount of the environmental compensation has not deposited by the said brick kiln.

The sum of Rs. 19J37,500/- (Rs. Nineteen Lakh Thirty Seven Thousand and Five Hundred only) is payable in
account of Environment Compensation from M/s Gagan Brick Field, Village-Uriariya Khanpur, Kasraila, Tehsil-
Laharpur, Sitapur.

The Name and Address of the Owner/ Directors of the concerbed industry is as follows:
1. Shri Moh. Tabrez S/o Sri Hazi Azeez Ahamd, Village- Bahlolpur, Tehsil-Laharpun Sitapur (Proprietor M/s Gagan

Brick Field, ViIlage-Umariya Khanpur, Kasraila, Tehsil-Laharpur, Sitapur).

you are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
Account No. 701502010002104, 1FSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati NagaC Lucknow'
Enclosure-As above.

Yours Sincerely,

£4
(Sanjeev Kumar Singh)

Member Secretary

copy to:_Regional Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessarY action'

/4
Member Secretary

===============;====;===:;;;;=;;=i.===:iT:==;:=;=.i=========X;;==
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764

Email: info@uppcb.in - Web Site: www.uppcb.com 12
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To.

The Collector,
District-Sitapur

Subject: Re94rding gollegUng/recQvery Qf Environmental (,QmpensaHQn impQ sed on M/ s New GQld Brigk
Field, Village-Vakar Nagar, Post-Meera Nagar, Teh$il-MahmoQdabad, $itapur.

Please refer the Hon’ble National Green Tribunal, New Delhi. order dated 06.10.2023, in the matter of O.A. no
273/2022 Gyanendra PandQy V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

... ....1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

2. This Tribunal has passed a detailed order in connected OA 889/2022 today after considering the report DIed by the UPPCB.
3. Learned Counsel appearing for the UPPCB has prayed for further time to DIe a fresh report in this matter also in terms of
order passed in OA No. 889/2022. The prayer is allowed.

4. IA No. 292/2023 has been DIed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
has been obtained by the said unit.

5. Counsel for the UPPCB is directed to obtain instruction on the plea taken in the IA and fIle the reply to the IA, if required.
6. IA No. 638/2023 will be considered after receipt of the fresh report by the UPPCB ... ....

Further in the matter of O.A. no. 889/2022 Jeetu YadavN is U.P. Pollution Control Board & Others the Hon’ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

“ ... ...9. Hence, we direct the UPPCB to take action in accordance with law, to submit afresh action taken report and
clearly disclose the steps which are taken for closure of the units operating without consent to operate and in violation of law

to be illegally operating ... ... .

follows

and also the action which is taken for levy and recovery of emironmental compensation from the brick kilns which were found

In compliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 13,81,250/- against the responsible Brick Kiln i.e. M/s
New Gold Brick Field, Village-Vakar Nagar, Post-Meera Nagar, Tehsil-Mahmoodabad, Sitapur for a defaulting period of
12.10.20221 to 21.05.2022 due to violation of Closure Order dated 11.10.2021 under section-31A of the Air (Prevention
and Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your
reference. As per the office record, the amount of the environmental compensation has not deposited by the said brick
kiln

The sum of Rs. 13,81,250/- (Rs. Thirteen Lakh Eighty One Thousand and Two Hundred Fifty only) is payable in
account of Environment Compensation from M/s New Gold Brick Field, Village-Vakar Nagar, Post-Meera Nagar, Tehsil-
Mahmoodabad, Sitapur.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:

1. Pradeep Kumar, Village-Bakar Nagar, Post-Meera Nagar, Tehsil-Mahmoodabad, Sitapur (Proprietor M/s New Gold
Brick Field, Village-Vakar Nagar, Post-Meera Nagar, Tehsi!-MahmoodabadJ Sitapur).

you are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
Account No. 701502010002104, 1FSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
Enclosure-As above.

Yours Sincerely,

a
(Sanjeev Kumar Singh)

Member Secretary

copy to:_Regional Officer1 Uttar Pradesh Pollution Control Board, Lucknow for information and necessarY actIon'

££
Member Secretary

V==,============================================;=============;===;=====;====;;=&7=fF=
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Hector,
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!garding collecting/recovery of Environmental Compensation imposed on M/ s Haji Nawab Ali Ent
]yog, Village-Kultajpur, Navi Nagar, Kesari Ganj, Hargaon Road, Tehsil-Laharpur, $itapur.

se refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of O.A. no.
/anendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

..1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

nat has passed a detailed order in connected OA 889/2022 today after considering the report pIed by the UPPCB.

ounsel appearing for the UPPCB has prayed .for fUrther time to DIe a fresh report in this matter also in terms of
in OA No. 889/2022. The prayer is allowed.
/2023 has been $1ed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
lined by the said unit.
r the UPPCB is directed to obtain instruction on the plea taken in the IA and fIle the reply to the IA, if required.

/2023 will be considered after receipt of the fresh report by the UPPCB ... ..

her in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
en Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

9. Hence, we direct the UPPCB to take action in accordance with law, to submit afresh action taken report and
se the steps which are taken for closure of the units operating without consent to operate and in violation of law
rction which is taken for levy and recovery of environmental compensation from the brick kilns which were found
’ operatIng... ....

ompliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
las imposed the Environmental Compensation of Rs. 13,62,500/- against the responsible Brick Kiln i.e. M/s
Ali Ent Udyog Village-Kultajpur, Navi Nagar, Kesari Ganj, Hargaon Road, Tehsil-Laharpur, Sitapul' for a
:riod of 12.10.20221 to 18.05.2022 due to violation of Closure Order dated 11.10.2021 under section-31A of
vention and Control of Pollution) Act, 1981, The copy of the Letter dated 19.12.2023 is being attached
your reference. As per the office record, the amount of the environmental compensation has not deposited
rick kiln

sum of Rs. 13,62,500/- (Rs. Thirteen Lakh Sixty Two Thousand and Five Hundred only) is payable in
nvironment Compensation from M/s Haji Nawab Ali Ent Udyog, Village-Kultajpur, Navi Nagar, Kesari Ganj,
ld, Tehsil-Laharpur, Sitapur,

nd Address of the Owner/ Directors of the concerned industry is as follows:
!d S/o Shri Haji Alauddin, Village-Katra, Thana and Teshil-Laharpur, Sitapur (Proprietor M/s Haji Nawab Ali
)g, Village-Kultajpur, Navi Nagar, Kesari Ganj, Hargaon Road, Tehsil-Laharpur, Sitapur).

are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
701502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
above

qbb
.. {

Yours Sincerely

(Sanjeev Kumar Singh)
Member Secretary

onal Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

============;:=:::,===:=::::=:.::::::::;,T„T„==========:'F'Ft ==
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Hector,
t-Sitapur

?garding collegting/recovery of EnvirQnmental Compensation imposed Qn M/ s ehaman Brick
eld, Village-Kedarpur, P.$.-MahmoQdabad, Tehsil-MahmQQdabad, Sitapur.

se refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of O.A. no

/anendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

I. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

naI has passed a detailed order in connected OA 889/2022 today after considering the report pIed by the UPPCB.

9unsel appearing for the UPPCB has prayed for further time to fIle a fresh report in this matter also in terms of
in OA No. 889/2022. The prayer is allowed.

12023 has been fIled by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
Med by the said unit.

' the UPPCB is directed to obtain instruction on the plea taken in the IA and DIe the reply to the IA, if required.

'2023 will be considered after receipt of the fresh report by the UPPCB ... ....

rer in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
In Tribunal, New Delhi has passed order dated 06.10.2023. The relevant .excerpt of the aforesaid order is as

9. Hence, we direct the UPPCB to take action in accordance with law, to submit afresh action taken report and
le the steps which are taken for closure of the units operating without consent to operate and in violation of law
ction which is taken for levy and recovery of environmental compensation from the brick kilns which were found
operatIng . .. ... .

)mpliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
as imposed the Environmental Compensation of Rs. 13,81,250/- against the responsible Brick Kiln i.e. M/s
k Field, Village-Kedarpur, P.S.-Mahmoodabad, Tehsil-Mahmoodabad, Sitapur for a defaulting period of
:o 21.05.2022 due to violation of Closure Order dated 11.10.2021 under section-31A of the Air (Prevention
If Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your
per the office record, the amount of the environmental compensation has not deposited by the said brick

um of Rs. 13,81,250/- (Rs. Thirteen Lakh Eighty One Thousand and Two Hundred Fifty only) is payable in
rvironment Compensation from M/s C:haman Brick Field, Village-Kedarpur, P.S.-Mahmoodabad/ Tehsil-
d, Sitapur

d Address of the Owner/ Directors of the concerned industry is as follows:
; Ali Ansari S/o Sri Haneef Ansari, Mohalla-Nalapaar Dakshini, Mastan Road, Near Karkaj Masjid, P.S.

Tehsil-Fatepur, Barabanki (Proprietor M/s Chaman Brick Field, Village-Kedarpur, P.S.-MahmoodabadJ
.hmoodabad, Sitapur).

re hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
31502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
bove

Yours Sincerely,

gk
(Sanjeev Kumar Singh)

Member Secretary

naI Officerf Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

A
Member Secretary

==========================;==========:================;=================;#e$V=====
HarT.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010

Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
CMO: 1, in fn/n\ llnnnh in _ \AJab C:+ae 888488%nz e8nnnjq nnM
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To,

The Collector,
District-Sitapur

Subject:

Please refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023. in the matter of o.A. no

273/2022 Gyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows_

.. .... I. The matter relates to illegally operating brick kilns in District Sitapt,tr, Uttar Pradesh.

2. This Tribunal has passed a detailed order in connected OA 889/2022 today after considering the report DIed by the UPPCB.

3. Learned Counsel appearing for the UPPCB has prayed for further time to DIe a fes}I report in this matter also in terms of
order passed in OA No. 889/2022. The prayer is allowed,

4. IA No. 292/2023 has been DIed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
has been obtained by the said unit.

5. Counsel for the UPPCB is directed to obtain instruction on the plea taken in the IA and pIe the reply to the IA1 drequired.
6. IA No. 638/2023 will be considered after receipt of the fresh report by the UPPCB ... ....

Further in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
National Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

... ...9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
clearly disclose the steps which are taken for closure of the units operating without consent to operate and in violation of la\v

to be illegally operating... ....

follows

and also the action which is taken for levy and recovery of environmental compensation from the brick kilns which were found

In compliance of the above Hon’ble NGT -order, Uttar Pradesh Pollution Control Board vide letter dated
19.12.2023 has imposed the Environmental Compensation of Rs. 13,62,500/- against the responsible Brick Kiln i.e. M/s
Balaji Brick Field Village-Kultaajpur, Kesariganj, Hargaon Road Post-Rajepur, P.S.-Laharpur,Tehsil-Laharpur, Sitapur
for a defaulting period of 12.10.20221 to 18.05.2022 due to violation of Closure Order dated 11.10.2021 under section-
31A of the Air (Prevention and Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached
herewith for your reference. As per the office record, the amount of the environmental compensation has not deposited
by the said brick kiln.

The sum of Rs. 13,62,500/- (Rs. Thirteen Lakh Sixty Two Thousand and Five Hundred only) is payable in
account of Environment Compensation from M/s Balaji Brick Field Village-Kultaajpur, Kesariganj, Hargaon Road Post-
Rajepur, P.S.-Laharpur,Tehsil-Laharpur, Sitapur.

The Name and Address of the Owner/ Directors of the concerned industry is as follows:
1. Shri Santar PaI S/o Sri Chandan, Fattepur, P.S.-Laharpur, Tehsil-Laharpur, Sitapur (Proprietor M/s Balaji Brick Field

Village-Kultaajpur, Kesariganj, Hargaon Road Post-Rajepur, P.S.-Laharpur,Tehsil-Laharpur, Sitapur).

You are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
Account No. 701502010002104, 1FSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
Enclosure-As above.

Yours Sincerely,

#
(Sanjeev' Kumar Singh)

Member Secretary

copy to:-Regional Officer/ Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

a
Membef Secretary

[
= = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = + = =

–-F–-T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010 d/c/
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 – 2720764

Email: info@uppcb.in - Web Site: www.uppcb.com
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3 refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023. in the matter of o.A. no
lnendra PandeY V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh

al has passed a detailed order in connected OA 889/2022 today after coruidering the report DIed by the upp(..'B.
unset appearing for the UPPCB has praYed for further time to DIe a fresh report in this matter also in terms of
I OA No. 889/2022. The prayer is allowed.

1023 has been $1ed bY Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
’led by the said unit.

the UPPCB is directed to obtain instruction on the plea taken in the IA and pIe the reply to the IA1 Vrequired.
'023 will be considered after receipt of the fresh report by the UPPCB ... ....

er in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
n Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

9. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
? the steps which are taken for closure of the units operating without consent to operate and in violation of law
:tion which is taken for levy and recovery of environmental compensation from the brick kilns which were found
rperatrng... ... .

mpliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
IS imposed the Environmental Compensation of Rs. 13,81,250/- against the responsible Brick Kiln i.e. M/s
nt Brick Field Village-Afsariya, Husainpur, Block-Pehla, Post and Tehsil-MahmoodabadJ Sitapur for a
iod of 12.10.20221 to 21.05.2022 due to violation of Closure Order dated 11.10.2021 under section-31A of
3nOon and Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached
’our reference. As per the office record, the amount of the environmental compensation has not deposited

um of Rs. 13,81,250/- (Rs. Thirteen Lakh Eighty One Thousand and Two Hundred Fifty only) is payable in
vironment Compensation from M/s Shri Hanumant Brick Field Village-Afsariya, Husainpur, Block-PehIa,
:il-Mahmoodabad, Sitapur.

ck kiln

d Address of the Owner/ Directors of the concerned industry is as follows:
Kumari D/o Shri Anant Kumar, Village-Afsariya, Husainpur, Post and Tehsil-Mahamudabad, Sitapur
3r M/s Shri Hanumant Brick Field Village-Afsariya, Husainpur, Block-Pehla, Post and Tehsil-
labad, Sitapur).

re hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
01502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
lbove.

Yours Sincerely,

;/
(Sanjeev Kumar Singh)

Member Secretary
,naI Officer/ Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

£4
Member Secretary

.E–F
• = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = =

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010 /H_
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
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:-Sitapur

:garding collecting/recovery of Environmental Compensation imposed on M/s India Brick Field
llage-Deyodhedeeh, Biswan-I<hurd, Tambaur, Tehsil-Laharpur, Sitapur.

se refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023. in the matter of O.A. no

’anendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

nat has passed a detailed order in connected OA 889/2022 today after considering the report DIed by the UPPCB.

runsel appearing for the UPPCB has prayed for further time to pIe afresh report in this matter also in terms of
in OA No. 889/2022. The prayer is allowed.

/2023 has been pIed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
trIed by the said unit.

' the UPPCB is directed to obtain instruction on the plea taken in the IA and DIe the reply to the IA, drequired.

'2023 will be considered after receipt of the fresh report by the UPPCB... ..

her in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
:n Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

9. Hence, we direct the UPPCB to take action in accordance with law, to submit afresh action taken report and
se the steps which are taken for closure of the units operating without consent to operate and in violation of law
rction which is taken for levy and recovery of environmental compensation from the brick kilns which were fbund
operating... ... .

3mpliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
las imposed the Environmental Compensation of Rs. 9,81,250/- against the responsible Brick Kiln i.e. M/s
?ield Village-Deyodhedeeh, Biswan-F(hurd, Tambaur, Tehsil-Laharpur, Sitapur for a defaulting period of
to 25.05.2022 due to violation of Closure Order dated 18.11.2021 under section-31A of the Air (Prevention
of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your
per the office record, the amount of the environmental compensation has not deposited by the said brick

sum of Rs. 9,81,250/- (Rs. Nine Lakh Eighty One Thousand and Two Hundred Fifty only) is payable in
nvironment Compensation from M/s India Brick Field Village-Deyodhedeeh, Biswan-I<hurd, Tambaur,
puB Sitapur.

nd Address of the Owner/ Directors of the concerned industry is as follows:
Lhmed S/o Shri Mehndi Hasan, Village-Dyodhedih, Biswan, Post and Teshil-Laharpur, Sitapur (Proprietor
a Brick Field Village'Deyodhedeeh, Biswan-Khurd, Tambaur, Tehsil-Laharpur, Sitapur).

Ire hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
101502010002104, IFSC Code- UBIN057C)150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
above

Yours Sincerely,

a
(Sanjeev Kumar Singh)

Member Secretary
3nal Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

,A
Member Secretary

t;==T
=================================================================dunn

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow – 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 – 2720764
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Collector,
rict-Sitapur

Regarding collecting/regQvery Qf EnvirQnmental CQmpen$aUQn imposed Qn M/ S Ki san Brigk Field
Village-Rom11wapurl P.$.-Laharpur, Teh$il-Lahorpur, $itapur.

lease refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023. in the matter of O.A. no
! Gyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

...1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

ibunal has passed a detailed order in connected OA 889/2022 today after considering the report DIed by the UPPCB.
I Counsel appearing for the UPPCB has prayed for further time to pIe a fresh report in this matter also in terms of
led in OA No. 889/2022. The prayer is allowed.

292/2023 has been pIed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
lbtained by the said unit.

1 for the UPPCB is directed to obtain instruction on the plea taken in the IA and DIe the reply to the IA, Vrequired.
538/2023 will be considered after receipt of the fresh report by the UPPCB ... ... .

urther in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
;reen Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

.. ...9. Hence, we direct the UPPCB to take action in accordance with law, to submit afresh action taken report and

iclose the steps which are taken for closure of the units operating without consent to operate and in violation of law
he action which is taken for levy and recovery of environmental compensation from the brick kilns which were found
ally operating ... ... .

n compliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
:3 has imposed the Environmental Compensation of Rs. 15,56,250/- against the responsible Brick Kiln i.e. M/s
ck Field Village-Ramuwapur, P.S.-Laharpur, Tehsil-Laharpur, Sitapur for a defaulting period of 12.10.20221 to
:2 due to violation of Closure Order dated 11.10.2021 under section-31A of the Air (Prevention and Control of
) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your reference. As per the
rrd, the amount of the environmental compensation has not deposited by the said brick kiln.

he sum of Rs. 15,56,250/- (Rs. FiFteen Lakh Fifty Six Thousand and Two Hundred Fifty only) is payable in
'f Environment Compensation from M/s Kisan Brick Field Village-Ramuwapur, P.S.-Laharpur, Tehsil-Laharpur,

e and Address of the Owner/ Directors of the concerned industry is as follows:
Ballu Ram, Village-Ramuwapur, P.S.-Laharpur, Teshil.Laharpur, Sitapur (Proprietor M/s Kisan Brick Field
!e-Ramuwapur, P.S.-Laharpur, Tehsil-Laharpur, Sitapur).

’ou are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
to. 701502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
As above

Yours Sincerely,

a
(Sanjeeb kumar Singh)

Member Secretary

Regional Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

'cretary
: = = = = = = = = = = = = WHO UH== = = = = = = n==

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010

Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: info@uppcb.in - Web Site: www.uppcb.com
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lector,
-Sitapur

garding collecting/recovery of Environmental Compensation impo$ed on M/ s RQyal Brigk Field,
lage-Patti, Katesar, Post and Teh$il-Laharpur, Sitapur.

;e refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of O.A. no.
anendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

I . The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

rat has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.
unset appearing for the UPPCB has prayed .for further time to file a fresh report in this matter also in terms oJ

n OA No. 889/2022. The prayer is allowed.

'2023 has been DIed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
ined by the said unit.
the UPPCB is directed to obtain instrttction on the plea taken in the IA and fIle the reply to the IA, if required.

'2023 will be considered after receipt of the fresh report by the UPPCB..

ler in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
in Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

9. Hence, we direct the UPPCB to take action in accordance with law, to submit afresh action taken report and
ie the steps which are taken .for closure of £he units operating without consent to operate and in violation of law
'ction which is taken for levy and recovery of environmental compensation from the brick kilns which were found
operatIng .

)mpliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
as imposed the Environmental Conrpensation of Rs. 11,25,000/- against the responsible Brick Kiln i.e. M/s
Field, Village-Patti, Katesar, Post and Tehsil-Laharpur, Sitapur for a defaulting period of 19.11.20221 to
ue to violation of Closure Order dated 18.11.2021 under section-31A of the Air (Prevention and Control of
t, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your reference. As per the
the amount of the environmental compensation has not deposited by the said brick kiln.

sum of Rs. 11,25,000/- (Rs. Elevan Lakh Twantty Five Thousand only) is payable in account of
Compensation from M/s Royal Brick Field, Village-Patti, Katesar, Post and Tehsil-Laharpur, Sitapur.

rd Address of the Owner/ Directors of the concerned industry is as follows:
eeb Khan S/o Shri Vilayat Khan, 84, Bahlolpur, P.S. Laharpur, Teshil-Laharpur, Sitapur (Proprietor M/s
ick Field, Village-Patti, Katesar, Post and Tehsil-Laharpur, Sitapur).

Ire hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board’s
101502010002104, IFSC Code- UBIN057C)150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
above

Yours Sincerely,

( S a n j e e X u m a r S i n g h )

Member Secretary
3nal Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

#
Member Secretary

;;};;{/, Vibhuti Khand £mti Nagar, Lucknow – 226010r SR/ a
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764 &

Email: info@uppcb.in - Web Site: www.uppcb.com 20
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refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023J in the matter of o.A. no
lendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows_

. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh

1 has passed a detailed order in connected OA 889/2022 today after considering the report pIed by the UPP(.-B.

wet appearing for the UPPCB has praYed for further time to DIe atesh report in this matter also in terms of
OA No. 889/2022. The prayer is allowed -

123 has been $1ed bY Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
2d by the said unit

le UPPCB is directed to obtain instruction on the plea taken in the IA and pIe the reply to the IA, Vrequired.
\23 will be considered after receipt of the fresh report by the UPPCB... ... .

r in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

Hence, we direct the UPPCB to take action in accordance with law, to submit afresh action taken report and
the steps which are taken for closure of the units operating without consent to operate and in violation of law
ion which is taken for levy and recovery of environmental compensation from the brick kilns which were found
?eratrng

rpliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
imposed the Environmental Compensation of Rs. 19,37,500/- against the responsible Brick Kiln i.e. M/s

< Field, Village-Madan Behad, Post-Purwa Rewan, Tehsil-Mahmudabad, Sitapur for a defaulting period of
21.05.2022 due to violation of Closure Order dated 14.07.2021 under section-31A of the Air (Prevention
Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your

er the office record, the amount of the environmental compensation has not deposited by the said brick

m of Rs. 19,37,500/- (Rs. Nineteen Lakh Thirty Seven Thousand and Five Hundred only) is payable in
/ironment Compensation from M/s Gurudeen Brick Field, Village-Madan Behad, Post-Purwa Rewan,
labad, Sitapur.

Address of the Owner/ Directors of the concerned industry is as follows:
Verma S/o Shri Mahavir Prasad, Village-Rewan, Post-Purwa Rewan, Teshil-Mahmoodabad, Sitapur
r M/s Gurudeen Brick Field, Village-Madan Behad, Post-Purwa Rewan, Tehsil-Mahmudabad, Sitapur).

3 hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
1502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
love

Yours Sincerely,

A
(Sanjeev kumar Singh)

Member Secretary
laI Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessarY action.

A
MemberSecretary

=================================;;=;====;================================='R15=====;
If

nOT.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764

Email: info@uppcb.in - Web Site: www.uppcb.com
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lrding CQllecting/regovery Qf EnvirQnmental CQmpep§aUQn imposed on M/$ $hiv Narayan Brick
1, Village-Ma(Ian Behad, Teh$il-Mahmudabad, Silapur.

refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of O.A. no.
.endra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

' has passed a detailed order in connected OA 889/2022 today after considering the report frIed by the UPPCB.

net appearing for the UPPCB has prayed for further time to DIe a fresh report in this matter also in terms of
DA No. 889/2022. The prayer is allowed.

23 has been fIled by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
Id by the said unit.

'e UPPCB is directed to obtain instruction on the plea taken in the IA and fIle the reply to the IA, if required.

23 will be considered after receipt of the fresh report by the UPPCB ... ....

' in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
the steps which are taken for closure of the units operating without consent to operate and in violation of law
on which is taken for levy and recovery of errvirorrmentat compensation from the brick kilns which were found
eratlrrg

pliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
imposed the Environmental Compensation of Rs. 19,37,500/- against the responsible Brick Kiln i.e. M/s
rick FieldJ Village-Madan Behad1 Tehsil-Mahmudabad, Sitapur for a defaulting period of 15.07.20221 to
to violation of Closure Order dated 14.07.2021 under section-31A of the Air (Prevention and Control of

1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your reference. As per the
e amount of the environmental compensation has not deposited by the said brick kiln.

n of Rs. 19l37l500/- (Rs. Nineteen Lakh Thirty Seven Thousand and Five Hundred only) is payable in
ronment Compensation from M/s shiv Narayan Brick Field, Village-Madan Behad, Tehsil-Mahmudabad,

Address of the Owner/ Directors of the concerned industry is as follows:
h Kumar, Village-Jairampur, Post-Imliya Manpur, Tehsil-Mahmudabadl Sitapur (Proprietor M/s Shiv
ick Field, Village-Madan Behad, Tehsil-Mahmudabad, Sitapur).

hereby requested to recover the same and deposit it into the account of the U'P. Pollution Control Board's
.502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagab Lucknow'
) ve.

Yours Sincerely,

jg
(Sanjeev Kumar Singh)

Member Secretary

11 Officer, Uttar Pradesh Pollution Control Boardf Lucknow for information and necessary action.

= = = n H + = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = + = M We

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010 @\ / <p
ph.„„ 272083r, 2720828, 272069r & 272068r - Fax: 0522 - 2720764 y +p

Email: info@uppcb.in - Web Site: www.uppcb.com
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arding collecting/recovery of Environmental Compensation impQsed on M/ s Awadh Brick Field1
Rge-Dariyapur, Thana and Teh$il-Mahmoodabad, Sitapur.

I refer the Hon'ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of O.A. no
nendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

II has passed a detailed order in connected OA 889/2022 today after considering the report DIed by the UPPCB.

'.nsel appearing for the UPPCB has prayed for further time to pIe a fresh report in this matter also in terms of
OA No. 889/2022. The prayer is allowed.

023 has been DIed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
ed by the said unit.

he UPPCB is directed to obtain instruction on the plea taken in the IA and file the reply to the IA, drequired.
923 will be considered after receipt of the fresh report by the UPPCB ... ....

ir in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
Tribunal, New Delhi has passed order dated 06.10.2023. The relevant .excerpt of the aforesaid order is as

1. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
the steps which are taken for closure of the units operating without consent to operate and in violation of law

Hon which is taken for levy and recovery of environmental compensation from the brick kilns which were found
Derating,.. ... .

npliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
; imposed the Environmental Compensation of Rs. 11,43,750/- against the responsible Brick Kiln i.e. M/s
ield, Village-Dariyapur, Thana and Tehsil-Mahmoodabad, Sitapur for a defaulting period of 19.11.20221
due to violation of Closure Order dated 18.11.2021 under section-31A of the Air (Prevention and Control
ct, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your reference. As per
d, the amount of the environmental compensation has not deposited by the said brick kiln.

m- of Rs. 11,43,750/- (Rs. Eleven Lakh Fourty Three Thousand and Seven Hundred Fifty only) is payable
Environment Compensation from M/s Awadh Brick Field, Village-Dariyapur, Thana and Tehsil-
Sitapur

I Address of the Owner/ Directors of the concerned industry is as follows:
Jama Khan S/o Mukhtyar Khan, Shiv Vihar Colony, Jankipuram, Sector-1, Lucknow (Proprietor M/s

ck Field, Village-Dariyapur, Thana and Tehsil-Mahmoodabad, Sitapur).

: hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
1502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
love.

Yours Sincerely,

A
(Sanjeev Kumar Singh)

Member Secretary
al Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action

}#
Member Secretary

= = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = = =

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow – 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 – 2720764

Email: info@uppcb.in - Web Site: www.uppcb.com
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ollector,
ct-Sitapur

!egarding collegUng/recovery of Enviwunental CQmpen$atiQn imposed on M/ s Gazi Brigk FieldJ
;ata no. 61, 62, Viljage-Ka13&a]radurpur, P.S.-_mIatPUTQ$JLil-l.RharpuLS!!aILur'

ase refer the Hon'ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of O.A. no.
;yanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

....I. The matter relates to illegally operating brick bins in District Sitapur, Uttar Pradesh.

'.trIal has passed a detailed order in connected OA 889/2022 today after considering the report fIled by the UPPCB.
:otmsel appearing for the UPPCE has prayed for .flrrthe,' time to fIle afresh report in this matter also in terms oj
' in OA No. 889/2022. The prayer is allowed.
1/2023 has been fled by Respondent No. 8 seeking permission to cperate the brick kiln on the ground that the CTO
lined by the said unit.

v the UPPCB is directed to obtain instruction on the plea taken in the IA and fag the reply to the IA, if required.

'/2023 will be considered aBer receipt of the .fresh report by the IJPPCB... ... .

:her in the matter of O.A. no. 889/2022 Jeetu Yadav V/i U.P.' Pollution Control Board & Others the Hon’ble
en Tribunal, New Delhi has passed order dated 06.10.2023- ’Flre relevant excerpt of the aforesaid ofdel- is as

..9. Hence, \ve direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
se the steps which are taken for closure of the units opetal ing without consent to operate and in violation qf la\v
rctior! ’which is taken for levy and recovery of envircmnental compensation from the brick kilns whicll were found
operating... ... .

3mv9+wgqwrfhfvr ag
UTTAR PRADESH POLLUTION CONTROL BOARD

LifE8P>Lifestyle for
Envir6nment

radio =/tl Rh

ompliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
.as imposed the Bn.vironrnental Compensation of Rs. 13,37,500/- against the responsible Brick Kiln i.e. M/'s
ield, Gata no. 61, 62, Village-Kala Bahadurpur, P.S.-l.aharpur, Teshil-Laharpur, Sitapul' for a defaulting
10.20221_ to 25.05.2022 due to violation of. Closure Order dated 22.10.2021 under section-31 A of the Air
Ind Control of Pollution) Act, 1981. The copy of the 1,9tter dated 19.12.2023 is being attached herewith for
:e. As per the office record, the amount of the envi!'onmental Compensation has not deposited by the said

sum of Ri. 13,37,500/- (Rs. Thirteen Lakh Thirty Seven ThOusand and Five Hundred only) is payable in
nvironment Compensation from M/s (}azi Brick Field, (iata no. 61, 62, Village-Kala Bahadurprrr, P.S.-'

;hil-Laharpur, Sitapur.

ld Address of the Owner// Directors of the concerned indbsUy is as follows:
feez S/o Shit Habib, Village-Kanju Sharifpur, Makanpur, P.S.''LaharpuI', Sitapur (Pro')rietor M/s Gazi Brick
a no. 61, 62, Village-Kala Bahadurpur, P.S.-L.aharpur', Teshil-Laharpur, Sitapur).

re hereby reauested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
015020100021.04, IFSC Code- UBINC)570150, Union Bank of !Adia, Vibhav KhaIId, Gomati Nagar, Lucknow.
bove

Yours Sincerely,

a
(Sanjeev Kumar Singh;

Member Secretary
nai Officer, Uttar Pradesh Pollution Control Board, Lucknow for inforl IIation ar,d necessary action.

A
Member Secretary

= = = = = = = = = = = :i ;} ; ; = =: : : :iTi= = : :11=:= =;iTa: = : ;= = = = = = = == F = X;7P
Phone: 272083],, 2720828.. 2720691 & 2720681 - Fax: 0522 – 2720764

Email: info@uppcb.in - Web Site: ww-,’,'.u)pcb.com 24
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rick Fieldl ViljagewKala Bahadurpur1 Near PQlige (;hQwkil ThanB and Teh$il-Leharpurl $itapur-

se refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023. in the matter of O.A. no

/anendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

...1. The matter relates to illegally operating brick kilns in District Shapur, Uttar Pradesh.

nat has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.
ounsel appearing for the UPPCB has prayed for further time to fIle a fresh report in this matter also in terms of
in OA No. 889/2022. The prayer is allowed.
/2023 has been frIed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
lined by the said unit.

- the UPPCB is directed to obtain instruction on the plea taken in the IA and fIle the reply to the IA, if required.
/2023 will be considered after receipt of the fresh report by the UPPCB ... ... .

her in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
:n Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

.9. Hence, we direct the UPPCB to take action in accordance with law, to submit afresh action taken report and
se the steps which are taken for closure of the units operating without consent to operate and in violation of law
rction which is taken for levy and recovery of environmental compensation from the brick kilns which were found
operatIng . .. . . . .

3mpliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
as imposed the Environmental Compensation of Rs. 12,93,750/- against the responsible Brick Kiln i.e. M/s
ie Brick Field, Village-Kala Bahadurpur, Near Police Chowki, Thana and Tehsil-Leharpur, Sitapur for a
Nod of 26.10.20221 to 21.05.2022 due to violation of Closure Order dated 25.10.2021 under section-3 IA of
'ention and Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached
your reference. As per the office record, the amount of the environmental compensation has not deposited
ick kiln

sum of Rs. 12,93,750/- (Rs. Twelve Lakh Ninety Three Thousand and Seven Hundred Fifty only) is payable
Environment Compensation from M/s Jai Maa Durge Brick Field, Village-Kala Bahadurpur, Near Police

la and Tehsil-Leharpur, Sitapur_

rd Address of the Owner/ Directors of the concerned industry is as follows:
sh Verma S/o Shri Raj Kishore Verma, Kalabahadur, Tehsil-I.eharpur, District-Sitapur (Proprietor M/s Jai

ie Brick Field, Village-Kala Bahadurpur, Near Police Chowki, Thana and Tehsil-Leharpur, Sitapur,

Ire hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
'C)1502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
lbove

Yours Sincerely,

;#
(Sanjeev Kumar Singh)

Member Secretary
trIal Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

}{
Member Secretary

E=FVIcT.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 . Fax: 0522 - 2720764

Email: info@uppcb.in - Web Site: www.uppcb.com 25
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Hector,
t-Sitapur

?garding CQllegting/recovery of Environmental Compensation imposed on M/s Prasad Brick Field
llage-Behrawa, Majrg-Amitiya, Post-Rajepur, Post & Tehsil-Laharpur, Sitapur.

se refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023. in the matter of O.A. no
/anendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

...1. The matter relates to illegally operating brick kilns in District Sitapw, Uttar Pradesh.

nat has passed a detailed order in connected OA 889/2022 today after considering the report fIled by the UPPCB.

ounsel appearing for the UPPCB has prayed for further time to DIe a fresh report in this matter also in terms of
in OA No, 889/2022. The prayer is allowed.

/2023 has been $1ed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
lined by the said unit.

- the UPPCB is directed to obtain instruction on the plea taken in the IA and fIle the reply to the IA, if required.
/2023 will be considered after receipt of the fresh report by the UPPCB... ....

her in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
en Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

.9. Hence, we direct the UPPCB to take action in accordance with law, to submit afresh action taken report and
se the steps which are taken for closure of the units operating without consent to operate and in violation of law
rction which is taken for levy and recovery of environmental compensation from the brick kilns which were found
operatIng... ... .

3mpliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
.as imposed the Environmental Compensation of Rs. 12,93,750/- against the responsible Brick Kiln i.e. M/s
: Field Village-Behrawa, Majra-Amitiya, Post-Rajepur, Post & Tehsil-Laharpur, Sitapur for a defaulting
10.20221 to 18.05.2022 due to violation of Closure Order dated 22.10.2021 under section-31A of the Air
ind Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for
:e. As per the office record, the amount of the environmental compensation has not deposited by the said

sum of Rs. 12,93,750/- (Rs. Twelve Lakh Ninety Three Thousand and Seven Hundred Fifty only) is payable
Environment Compensation from M/s Prasad Brick Field Village-Behrawa, Majra-Amitiya, Post-Rajepur,

-Laharpur, Sitapur.

rd Address of the Owner/ Directors of the concerned industry is as follows:
ni Narayan S/o Shri Ramprasad, Village-Amitiya, Post and Teshil-Laharpur, Sitapur (Proprietor M/s Prasad
Id Village-Behrawa, Majra-Amitiya, Post.Rajepur, Post & Tehsil-Laharpur, Sitapur).

ire hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
F01502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
3bove

Yours Sincerely,

A
(Sanjeev Kumar Singh)

Member Secretary
)naI Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

MemEeNecretary

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010 qb yu \h
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764 /

Cmn:l• :nf#b n\ len #bel :n \Alab C:+ne saa8aesa8 lin noh naM
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ector,
Sitapur

arding gqllegting/regovery of EnvirQnmental CQmPen$aUQn imposed on M/s I. S. Beg Brjgk
d, Village-Prahaladpur, Thana and Tehsil-Leharpur, $itapur.

I refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023. in the matter of O.A. no

nendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.
It has passed a detailed order in connected OA 889/2022 today after considering the report fIled by the UPPCB.
'rlsel appearing for the UPPCB has prayed for further time to DIe a fresh report in this matter also in terms of
OA No. 889/2022. The prayer is allowed.

')23 has been pIed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
ed by the said unit.
he UPPCB is directed to obtain instruction on the plea taken in the IA and pte the reply to the IA, if required.

)23 will be considered after receipt ofthefresh report by the UPPCB ... ....

,r in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
the steps which are taken for closure of the units operating without consent to operate and in violation of law
ion which is taken for levy and recovery of environmental compensation from the brick kilns which were found
?erating

rpliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
imposed the Environmental Compensation of Rs. 13,50,000/- against the responsible Brick Kiln i.e. M/s

Held, Village-Prahaladpur, Thana and Tehsil-Leharpur, Sitapur for a defaulting period of 23.10.20221 to
: to violation of Closure Order dated 22.10.2021 under section-31A of the Air (Prevention and Control of
1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your reference. As per the
le amount of the environmental compensation has not deposited by the said brick kiln.

m of Rs. 13p50,000/- (Rs. Thirteen Lakh Fifty Thousand only) is payable in account of Environment
=rom M/s 1. S. Beg Brick Field, Village-Prahaladpur, Thana and Tehsil-Leharpur, Sitapur.

Address of the Owner/ Directors of the concerned industry is as follows:

ar Beg S/o lslaam Beg, Mohalla-Lokhariyapur, Tehsil-Leharpur, District-Sitapur (Proprietor M/s I. S. Beg
Village-Prahaladpur, TIrana and Tehsil-Leharpur, Sitapur) .

I hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board’s
L5020100021041 IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
ave.

Yours Sincerely,

gg
(Sanjeiv Kumar Singh)

Member Secretary

31 Offic,er1 Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

M,mK„raaw

==========,===i.=i====,===m=======n:=F==
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764

Email: info@uDncb.in - Web Site: www•uoDCb•com
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3ctor,
Sitapur

arding collecting/recovery Qf Environmental (,Qmpen$aUQn imposed on M/s N.G. Brigk Field
I Name-Gold Brick Field) , Village'Gauraiya, PQst'Meera Nagar, Teh$il-MahmQQdabad, Sitapur.

refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of O.A. no.
nendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

'1 has passed a detailed order in connected OA 889/2022 today after considering the report fled by the UPPCB.
nsel appearing for the UPPCB has prayed for further time to DIe a fresh report in this matter also in terms of
OA No. 889/2022. The prayer is allowed.
123 has been frIed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
ed by the said unit.
he UPPCB is directed to obtain instruction on the plea taken in the IA and DIe the reply to the IA, if required.

>23 will be considered after receipt of the fresh report by the UPPCB ... ....

r in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

Hence, we direct the UPPCB to take action in accordance with law, to submit afresh action taken report and
the steps which are taken for closure of the units operating without consent to operate and in violation of law
ion which is taken for levy and recovery of environmental compensation from the brick kilns which were found
Jerating

umvan vqwrfhfWT ag
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lpliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
imposed the Environmental Compensation of Rs. 13,81,250/- against the responsible Brick Kiln i.e. M/s
i (Old Name-Gold Brick Field), Village-Gauraiya, Post-Meera Nagar, Tehsil-Mahmoodabad, Sitapur for a
jd of 12.10.20221 to 21.05.2022 due to violation of Closure Order dated 11.10.2021 under section-31A of
rtion and Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached
ur reference. As per the office record, the amount of the environmental compensation has not deposited

n of Rs. 13/81l250/- (Rs. Thirteen Lakh Eighty One Thousand and Two Hundred Fifty only) is payable in

3hsil-Mahmoodabad, Sitapur.

k kiln

ronment Compensation from M/s N.G. Brick Field (Old Name-Gold Brick Field), Village-GauraiYaJ Post-

Address of the Owner/ Directors of the concerned industry is as follows:

umar/ Village-Gauraiya, Post-Meera Nagar, Tehsil-Mahmoodabad, Sitapur (Proprietor M/s N.G. Brick
lame_(,old Brick Field)1 Village-Gauraiya, Post-Meera Nagar, Tehsil-Mahmoodabad, Sitapur).

hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar/ Lucknow.

Yours Sincerely,
) ve

~„.d„„„,„,
Member Secretary

necessary action

Member :ecretary
= = := = = =

k&v

I Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764

Email: info@uppcb.in - Web Site: www.uppcb.com
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:fer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023. in the matter of o.A. no
ndra PandeY V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

the matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh

'as passed a detailed order in connected OA 889/2022 today after c07uidering the report DIed by the UPPCB.

el appearing for the UPPCB has prayed for further time to pIe a fresh report in this matter also in terms of
4 No. 889/2022. The prayer is allowed -

? has been Bled bY Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
by the said unit

UPPCB is directed to obtain instruction on the plea taken in the IA and DIe the reply to the IA, Krequired.
3 will be considered after receipt ofthefresh report by the UPPCB... ....

n the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
ribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

ience, we direct the UPPCB to take action in accordance with law, to submit afresh action taken report and
e steps which are taken for closure of the units operating without consent to operate and in violation of law
n which is taken for levy and recovery of environmental compensation from the brick kilns which were found
atlng

liance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
nposed the Environmental Compensation of Rs. 19,62,500/- against the responsible Brick Kiln i.e. M/s
Id Village-Lachhan Nagar, Thana-Laharpur, Tehsil-Laharpur, Sitapur for a defaulting period of
5.05.2022 due to violation of Closure Order dated 14.07.2021 under section-31A of the Air (Prevention
'ollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your
the office record, the amount of the environmental compensation has not deposited by the said brick

of Rs. 19,62,500/- (Rs. Nineteen Lakh Sixty Two Thousand and Five Hundred only) is payable in
onment Compensation from M/s Phool Brick Field Village-Lachhan Nagar, Thana-Laharpur, Tehsil-
r

.ddress of the Owner/ Directors of the concerned industry is as follows:
neel Khan S/o Shri Ali Hussain, House no. 87, Thatheri Tola, Thana and Teshil-Laharpur, Sitapur
4/s Phool Brick Field Village-Lachhan Nagar, Thana-Laharpur, Tehsil-Laharpur, Sitapur).

lereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board’s
02010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
re.

Yours Sincerely,

a
(Sanjeev Kumar Singh)

Member Secretary
Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

sg
Member Secretary

+W================================================F============B+=======

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010 %h b,
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764 - LL /

rn3ai1. inhm11nnrh in _ \A/oh Ci+a. $hl\al\al llnnrh rr\rn T/
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rrding collecting/recovery of Environmental CompensatiQn imposed on M/s Star Brick Field,
lge-Ganeshpuri, Nevada, Thana and Tehsil-Leharpur, Sitappr.

refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023. in the matter of O.A. no

lendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

' . The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

t has passed a detailed order in connected OA 889/2022 today after considering the report frIed by the UPPCB.

mel appearing for the UPPCB has prayed for further time to DIe a fresh report in this matter also in terms of
OA No. 889/2022. The prayer is allowed.

\23 has been DIed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
td by the said unit.
le UPPCB is directed to obtain instruction on the plea taken in the IA and DIe the reply to the IA, if required.

'23 will be considered after receipt of the fresh report by the UPPCB ... ...

r in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
the steps which are taken for closure of the units operating without consent to operate and in violation of law
:on which is taken for levy and recovery of environmental compensation from the brick kilns which were found
'eratlng

pliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
imposed the Environmental Compensation of Rs. 12,93,750/- against the responsible Brick Kiln i.e. M/s
, Village-Ganeshpuri, Nevada, Thana and Tehsil-Laharpur, Sitapur for a defaulting period of 26.10.20221
ue to violation of Closure Order dated 25.10.2021 under section-31A of the Air (Prevention and Control
It, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your reference. As per
i, the amount of the environmental compensation has not deposited by the said brick kiln.

n of Rs. 12,93,750/- (Rs. Twelve Lakh Ninety Three Thousand and Seven Hundred Fifty only) is payable
nvironment Compensation from M/s Star Brick Field, Village-Ganeshpuri, Nevada, Thana and Tehsil-
ur

Address of the Owner/ Directors of the concerned industry is as follows:
lehman Ansari S/o Mohd. Shan Ansari, Village- Jairampur, Post-lmliya Manpur, Mohalla-Tadtalel P.S.-

listrict-Sitapur (Proprietor M/s Star Brick Field, Village-Ganeshpuri, Nevada, Thana and Tehsil-LeharpurJ

hereby requested to recover the same and deposit it into the account Qf the U.P. Pollution Control Board's
502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagarp Lucknow.
)ve.

Yours Sincerely,

&
(Sanjeev Kumar Singh)

Member Secretary

11 Officer, Uttar Pradesh Pollution Control Boardp Lucknow for information and necessary action.

A
Member Secretary

=;=====;== i;;;;====i===iT======;;;o=======;;FF:
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764

Email: info@uppcb.in - Web Site: www.uppcb.com
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ector,
Sitapur

!arding CQllecUng/reCQvery of EnvirQnmental Compen$atiQn impQ sed c)n M/ s GBgBn Brigk Field,
pge-Ramuwapur, Kultajpur, Post BIrd Teh$il-Laharpur, SRap tlr.

I refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of O.A. no.

nendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

d has passed a detailed order in connected OA 889/2022 today after considering the report DIed by the UPPCB.

Inset appearing for the UPPCB has prayed for further time to fIle a fresh report in this matter also in terms of
'- OA No. 889/2022. The prayer is allowed.

023 has been DIed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
led by the said unit.

he UPPCB is directed to obtain instruction on the plea taken in the IA and fIle the reply to the IA, ifrequired.

023 will be considered after receipt of the fresh report by the UPPCB ... ....

Ir in the matter of 0.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
1 Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

I. Hence, we direct the UPPCB to take action in accordance with law, to submit afresh action taken report and
the steps which are taken for closure of the units operating without consent to operate and in violation of law

tion which is taken for levy and recovery of environmental compensation from the brick kilns which were found
peratrng

npliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
s imposed the Environmental Compensation of Rs. 13,62,500/- against the responsible Brick Kiln i.e. M/s
Field, Village-Ramuwapur, Kultajpur, Post and Tehsi!-Laharpur, Sitapur for a defaulting period of
) 18.05.2022 due to violation of Closure Order dated 11.10.2021 under section-31A of the Air (Prevention
F Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for your
ler the office record, the amount of the environmental compensation has not deposited by the said brick

im of Rs. 13,62,500/- (Rs. Thirteen Lakh Sixty Two Thousand and Five Hundred only) is payable in
rironment Compensation from M/s Gagan Brick Field, Village-Ramuwapur, Kultajpur, Post and Tehsil-
pur

I Address of the Owner/ Directors of the concerned industry is as follows:
Shukla1 Vellage-Behrwan, Majra-Amitiya, Post-Rajepur, Tehsil-Laharpur, Sitapur (Proprietor M/s Gagan
, Village-Ramuwapur, Kultajpur, Post and Tehsi!-Laharpur, Sitapur).

: hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
1502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav I<hand, Gomati Nagar, Lucknow.
love.

Yours Sincerely,

M
(Sanjeev Kumar Singh)

Member Secretary

al Officer/ Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

24
Member Secretary

;==========i=i=:====;===;==.= i===========%=$;==b=====T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
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ctor,
itapur

'ad Ent Bhata CAIlmad BrICk Field) I Village-PiPri, Kasrailal Te$hil-Laharpur, Sitapur,

refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of O.A. no
lendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

' . The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

I has passed a detailed order in connected OA 889/2022 today after considering the report pIed by the UPPCB.
Yrsel appearing for the UPPCB has prayed for further time to pIe a fresh report in this matter also in terms of
OA No. 889/2022. The prayer is allowed.

123 has been DIed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
?d by the said unit.
be UPPCB is directed to obtain instruction on the plea taken in the IA and fIle the reply to the IA, if required.

123 will be considered after receipt of the fresh report by the UPPCB ... ... .

r in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

. Hence, we direct the UPPCB to take action in accordance with law, to submit afresh action taken report and
the steps which are taken for closure of the units operating without consent to operate and in violation of law
ion which is taken for levy and recovery of environmental compensation from the brick kilns which were found
9erating

rpliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
; imposed the Environmental Compensation of Rs. 19,37,500/- against the responsible Brick Kiln i.e. M/s
javed Ahmad Ent Bhata (Ahmad Brick Field), Village-Pipri, Kasraila, Teshil-Laharpur, Sitapur for a
od of 15.07.20221 to 21.05.2022 due to violation of Closure Order dated 14.07.2021 under section-31A of
ntion and Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached
)ur reference. As per the office record, the amount of the environmental compensation has not deposited

Im of Rs. 19,37,500/- (Rs. Nineteen Lakh Thirty Seven Thousand and Five Hundred only) is payable in
ironment Compensation from M/s Juber Ahmad Javed Ahmad Ent Bhata (Ahmad Brick Field), Village-
Teshil-Laharpur, Sitapur.

k kiln

I Address of the Owner/ Directors of the concerned industry is as follows:
Ahmad S/o Shri Basheer Ahmad, Village-Pipri, Gram Panchayat,-Kanja Sharifpur, Laharpur, Sitapur

r M/s Juber Ahmad Javed Ahmad Ent Bhata (Ahmad Brick Field), Village-Pipri, Kasraila, TeshiI-Laharpur,

e hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
1502010002104/ IFSC Code- UBIN0570150/ Union Bank of India/ Vibhav Khand/ Gomati NagaC Lucknow•
)ove.

Yours Sincerely,

24
(Sanjeev Kumar Singh)

Member Secretary

laI Officer/ Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

A
Member Secretary

= = = = = = = = = = = i ;} ; ; ; iT; ; ; ii::: = : ==; laja: : i = =i== == =;i = = = = = = = = jF % = = = =T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010

Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: info@uppcb.in - Web Site: www.uppcb.com
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Collector,
=ict-Sitapur

Regerdil'g gQllegU11g/regQvery of EnvirQnmentgl CQmpen$nHQn impQ sed Qn M/ S Arno,r Brigk Field
Village-RaimarQd, Teh$il'Laharpur, $ilapyr.

>lease refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023. in the matter of O.A. no
2 Gyanendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

... ....1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.
-ibunal has passed a detailed order in connected OA 889/2022 today after considering the report filed by the UPPCB.

d Counsel appearing for the UPPCB has prayed for further time to file a fresh report in this matter also in terms of
sed in OA No. 889/2022. The prayer is allowed.

292/2023 has been $1ed by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
?btained by the said unit.

'I for the UPPCB is directed to obtain instruction on the plea taken in the IA and pIe the reply to the IA, arequired.
638/2023 will be considered after receipt of the fresh report by the UPPCB ... ...

Further in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
Green Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

' ... ...9. Hence, we direct the UPPCB to take action in accordance with law, to submit afresh action taken report and
sclose the steps which are taken for closure of the units operating without consent to operate and in violation of law
he action which is taken for levy and recovery of environmental compensation from the brick kilns which were found
ally operating... ... .

n compliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
23 has imposed the Environmental Compensation of Rs. 11,68,750/- against the responsible Brick Kiln i.e. M/s
ick Field Village-Raimarod, Tehsil-Laharpur, Sitapur for a defaulting period. of 19.11.20221 to 25.05.2022 due
on of Closure Order dated 18.11.2021 under section-31A of the Air (Prevention and Control of Pollution) Act,
e copy of the Letter dated 19.12.2023 is being attached herewith for your reference. As per the office record,
nt of the environmental compensation has not deposited by the said brick kiln.

Fhe sum of Rs. 11,68,750/- (Rs..Eleven Lakh Sixty Eight Thousand and Seven Hundred Fifty only) is payable in
If Environment Compensation from M/s Aman Brick Field ViIIage-Raimarod, Tehsil-Laharpur, Sitapur.

le and Address of the Owner/ Directors of the concerned industry is as follows:
Raees Ahmad S/o Shri Ali Hussain, Village-Dewadidih, Post and Teshil-Laharpur, Sitapur (Proprietor M/s Aman
; Field Village-Raimarod, Tehsil-Laharpur, Sitapur).

’ou are hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
to. 701502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
As above

Yours Sincerely,

d
(Sanjeev Kumar Singh)

Member Secretary
Regional Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

4
Member Secretary

i; i; i=;;==== F;:===;;iT;:i::===2=;=====;Z];==F====
F===============================================================

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
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!ctor,
;itapur

arding collecting/reCQvery of Environmental (,QmpenSaljOn imposed on M/s New Ahmad Ent
tta , Gata nQ. 113, Napa GaQn, BehU, Nera Kesariganj, Teh$il-Laharpur, Sitapur,

refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of O.A. no
rendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

I. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

'I has passed a detailed order in connected OA 889/2022 today after considering the report pIed by the UPPCB.
nsel appearing for the UPPCB has prayed for further time to pIe a fresh report in this matter also in terms of
OA No. 889/2022. The prayer is allowed.

123 has been fled by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
ed by the said unit.

he UPPCB is directed to obtain instruction on the plea taken in the IA and pte the reply to the IA, drequired.
123 will be considered after receipt of the fresh report by the UPPCB ... ...

r in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution Control Board & Others the Hon’ble
Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
the steps which are taken for closure of the units operating without consent to operate and in violation of law
ion which is taken for levy and recovery of environmental compensation from the brick kilns which were found
rerating

rpliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
imposed the Environmental Compensation of Rs. 19,37,500/- against the responsible Brick Kiln i.e. M/s

nt Bhatta , Gata no. 113, Naya Gaon, Behti, Nera Kesariganj, Tehsil-Laharpur, Sitapur for a defaulting
’.20221 to 21.05.2022 due to violation of Closure Order dated 14.07.2021 under section-31A of the Air
d Control of Pollution) Act, 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for
As per the office record, the amount of the environmental compensation has not deposited by the said

im of Rs. 19,37,500/- (Rs. Ninety Lakh Thirty Seven Thousand and Five Hundred only) is payable in
4ronment Compensation from M/s New Ahmad Ent Bhatta , Gata no. 113, Naya (;aon, Behti, Nera
Isil-Laharpur, Sitapur.

Address of the Owner/ Directors of the concerned industry is as follows:
b Ahmad S/o Shri Bahseer Ahmad, Bagwani Tola, Laharpur, Sitapur (Proprietor M/s New Ahmad Ent
Ea no. 113, Naya Gaon, Behti, Nera Kesariganj, Tehsil-Laharpur, Sitapur).

! hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
1502010002104, IFSC Code. UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagar, Lucknow.
0 ve.

Yours Sincerely,

>4
(Sanjeev- Kumar Singh)

Member Secretary
al Officer, Uttar Pradesh Pollution Control Board, Lucknow for information and necessary action.

d
Member Secretary

= = = = = = = = = = = i ;; ; ; = =: = = iiii= = : ::1=i ==g==: i = =i== == =2;;1 = = = = = 1== i = = =
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
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ector,
Sitapur

;arding gQllegUng/regQvery Qf Envjronmental Compensatjon imposed on M/ s Super Brjgk Fjeld
I Name-Shiv Brick Field), Village-Murtaza Nagar, Tehsil-MahmQQdabad, Sitapur,

I refer the Hon’ble National Green Tribunal, New Delhi order dated 06.10.2023, in the matter of O.A. no.

nendra Pandey V/s State of U.P. & Others. The relevant excerpt of the aforesaid order is as follows-

1. The matter relates to illegally operating brick kilns in District Sitapur, Uttar Pradesh.

d has passed a detailed order in connected OA 889/2022 today after considering the report fIled by the UPPCB.

Inset appearing for the UPPCB has prayed for further time to fIle a fresh report in this matter also in terms of
OA No. 889/2022. The prayer is allowed.

023 has been fIled by Respondent No. 8 seeking permission to operate the brick kiln on the ground that the CTO
ed by the said unit.
he UPPCB is directed to obtain instruction on the plea taken in the IA and fIle the reply to the IA, if required.

123 will be considered after receipt of the fresh report by the UPPCB ... ....

:r in the matter of O.A. no. 889/2022 Jeetu Yadav V/s U.P. Pollution COntrol Board & Others the Hon’ble
Tribunal, New Delhi has passed order dated 06.10.2023. The relevant excerpt of the aforesaid order is as

'. Hence, we direct the UPPCB to take action in accordance with law, to submit a fresh action taken report and
the steps which are taken for closure of the units operating without consent to operate and in violation of law

lon which is taken for lo,Fy and recovery of environmental compensation from the brick kilns which were found
9eratlng

rpliance of the above Hon’ble NGT order, Uttar Pradesh Pollution Control Board vide letter dated
; imposed the Environmental Compensation of Rs. 13,81,250/- against the responsible Brick Kiln i.e. M/s
3ld (Old Name-Shiv Brick Field), Village-Murtaza Nagar, Tehsil-Mahmoodabad, Sitapur for a defaulting
).20221 to 21.05.2022 due to violation of Closure Order dated 11.10.2021 under section-31A of the Air

d Control of Pollution) Acl 1981. The copy of the Letter dated 19.12.2023 is being attached herewith for
As per the office record, the amount of the environmental compensation has not deposited bY the said

m of Rs. 13,81,250/- (Rs. Thirteen Lakh Eighty One Thousand and Two Hundred Fifty only) is payable in
ronment Compensation from M/s Super Brick Field (Old Name-Shiv Brick Field), Village-Murtaza Nagar,
)dabad, Sitapur.

Address of the Owner/ Directors of the concerned industry is as follows:
Ahmad, Village-Murtaza Nagar, Tehsil-Mahrnoodabad, Sitapur (Proprietor M/s Super Brick Field COld

Brick Field), Village-Murtaza Nagar, Tehsil-Mahmoodabad, Sitapur).

I hereby requested to recover the same and deposit it into the account of the U.P. Pollution Control Board's
L502010002104, IFSC Code- UBIN0570150, Union Bank of India, Vibhav Khand, Gomati Nagarl LUCknOw-

ove.
Yours Sincerely,

//
(Sanjeev Kumar Singh)

Member Secretary

31 Officer/ Uttar Pradesh Pollution Control Boardl Lucknow for information and necessary action.

j&
Member Secretary

===========T==:i::::::======i=i=:==:7=7========T:===F=T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010

Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
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